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GOVERNMENT OF MANIPUR
SECRETARIAT—LAW DEPARTMENT
Imphal, the 3rd - June, 1975
Mes 2/12/75-Act/Leg.—The following Agt of the Legislature of Maniour rceived
assent of the Governor cia 2-6-75 is hereby published in the Manipur Gazette.
S. SARAT SINGH,
Under Secrctary {Law) to the Covt,
of Manipur.

Mapipur

THE MANIPUR (HILL AREAS) DISTRICT COUNCILS
(FIRST AMENDMENT) ACT, 1475

(Manipar Act No. 12 of 1975)

AN
ACT
76 of 1971, 10 amend the Manipur (Hill Areas) Districe Councils Aci,
15971,

Be it enacted by the Legislature of Manipnr in the
Twenty-sinth Year of the Repubiic of Tndia, as foilows -

. ) { t mnagv be 1ol PR T A s Short tis
1. (1) This Act reay be called the Manipur (Hill Arcas) & COMmIAACE

District Councils (First Amendment) Act, 1975, . men,
¢ .
(2)" 1t shall come into force at once.
76 of 1671, 2. In section 23 of the Manipur (Hill Arcas) District f’;ﬁn’-’i’t’f{““fi‘é
. / 3 SCGUGD
Councils Act, 1971, EZ
(i) For the existing sub-section {2), the following shall
be substituied, namely,—
“(2i The Chairman of the District Counci} upon &
resolution passed by a simple majority of the total
membersiup of e Cnunct mzy he removed by the

Government Tor reasons to be recorded in wr






